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ll"rime Minister of the country stated in
my State, Meghalaya, that only seven
paise out of a rupee reach the Scheduled
Caste and Scheduled Tribe beneficiaries.
What happens to the balance 93 paise? It
disappears on the way. I would rather
request the Government to see that the
people who have no interest and are not
devoted and do not like to look after the
welfare of the Scheduled Castes and
Scheduled Tribes should not be put in the
positions of executives. Right from the
Secretary down to the Subdivisional
Magistrate, such people: are not
interested in administering justice to the
people, belonging to this section.
Similarly, such people right from the
position of Commissioner down to the
Block Development Officer, are not
interested in their development. Even
thought safeguards are there, even
though laws and regulations are there to
see that the imbalances between the
Scheduled Castes and Schdeuled Tribes
and the other advanced communities in
the country are bridged, it does not happen.
Why does it happen? It happens because
of the corrupt mentality of the people
who are suppased to implement these
rules for the benefit of the Scheduled
Castes and Scheduled Tribes. There is
also the budgetary support to the safe-
guards guarantteed by law. For example,
the Public Health Engineering Depart-
ment in my State had a budget of Rs. 80
crores for supplying drinking water to the
arcas of the Scheduled Castes and
Scheduled Tribes in villages. What had
happened? Eighty per cent of the budget
had been used for purchase of materials
only. That means 80 per cent of the
budget had been denied to the Scheduled
Castes and Scheduled Tribes. Less than
20 per cent had been used for implement-
ing the schemes. They have laid all the
pipes for supplying water, but they don't
have money to connect these pipes. I am
saying on the basis of my experience as a
Scheduled Tribes and on the basis of my
expericnce in the administration.

So, I would like to appeal to the
Government of India not to make any
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more amendment to the Constitution or
to make any more rules so that they are
violated later on. I am sure the rules are
made to be broken. If the Government is
sincere, I would request the Minister to
implement the present rules, the present
safeguards and see that the present be-
nefits reach the intended people belong-
ing to the Scheduled Castes and
Scheduled Tribes. I hope within a matter
of 5 to 50 years time, the standard of life
of the Scheduled Castes and Scheduled
Tribes would be completely changed, be
it in education or be it in employment.
Till today, why are we speaking about
non-implementation of the reservation
policy in employment? At the moment,
the vested interests are getting a chance
to convert the reserve posts into general
posts by saying that sufficient and suit-
able candidates are not available. The
rules are very clear that if qualified can-
didates are not available, they should be
appointed and trained so that they gain
sufficicnt experience to occupy the posts
meant for them. In spite of this rule, they
are not following it

[MR. CHAIRMAN IN THE CHAIR]

Mr. Chairman, Sir, before I conclude,
1 would request the Government to see
that they do not make any more urle or
make any more amcndment to the exist-
ing law because this would make the
rules more complicated for implementing
safeguards and benefits meant for the
Scheduled Castes and Scheduled Tribes.
They should implement the present rules
sincercly are see that the benefits reach
the right people at the right time, at the
right moment without diverting it to the
vested interests. Thank you.

STATEMENT BY MINISTER
Controversy over Religious Shrine Near
Chikkmaglur (Karnataka)

THE MINISTER OF HOME AF-
FAIRS SHRI (L.K. ADVANI) : Sir,

there is a religious shrine atop a hill, 30
kms from Chikkmagalur in Karnataka
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which is under the countrol of the Religi-
ous and Charitable Endowment Depart-
ment, Government of Karnataka. Both
the Hindus and the Muslims regard the
shrinc as sacred and it is a unique exam-
ple of Hindu-Muslim harmony.

The Muslims had the belief that the
shrine contains the mortal remains of a
Muslim Peer Baba Budhan. The Muslims
visit the shrine to commemorate the bu-
rial of the saint. They also celebrate Urs
at the site three days every year in the
month of Rabi-Ul-Avval, the third month
of the Islamic Calendar. For the Hindus,
this is the shrine of Guru Dattatreya and
they accordingly call it Dattatreya
Pectha. The Hindus observe Dattatreya
Jayanti every year at the site during
Kartik Poornima celcbrations and also
during festivals.

The Hindus have been granted rights
by the Karnataka High Court to perform
Puja three days during Kartik Poornima
every year. An attempt was made some
time back to have it declared as Weqf
property but the Supreme Court ruled in
1991 that the shrine did not belong to the
Wagqf Board.

The Guru Dattatreya Jayanti is being
observed during 1-3 December, 1998.
The Government of India and the State
Government of Karnataka are keen that
nothing should be done to disturb the
secular character of this religious shrine
which is a part of our rich secular herit-
age in the country. Apprehending dis-
turbance to peace, the State Government
have made elaborate arrangements and
prohibitory orders have been imposed by
the District Magistrate, Chikkmagalur
from Ist to 7th December, 1998 in the
town within a radius of 5 kms and around
the shrine within a radius of 10 kms. All
precautionary measures including deploy-
ment of State Reserve Platoons and also
the Central Police Force, have been
taken,

The observance of Guru Dattatreya
Jayanti has started peacefully on De-
ccmber 1Ist that is, yesterday, and it is
expected to continue in the same fashion
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on December 2nd and 3rd. Developments
are under close watch and we are con-
stantly in touch with the State Govern-
ment.

SHRI JOHN F. FERNANDES (Goa):
Mr. Chairman, Sir, the hon. Minister has
given the impression that it is a shrine
under the State control. I would like to
know from the hon. Minister whether it
is a protected monument within the ambit
of the Archacological Survey of India.
Secondly, the Minister has mentioned
that the paramilitary forces have moved
and we know from the Press reports that
the RAF, the Rapid Action Force, has
been moved. Is it placed under the con-
trol of the State Government or is there
any intention of the Central Government
also to intervene? We see that the VHP,
the Bajrang Dal and other allied organ-
isations have given a call to liberate the
shrine. Will the Government take any
pre-cmptive measures to see that preven-
tive arrests are made? So far, 1 do not
think, anything has been done. A call has
been given openly to liberate the shrine,
to have suicide squads, which is aggravat-
ing the situation communally. Has the
Government of India given any directive
to the State Government to arrest those
leaders who are inciting communalism?
Thank you.

MR.. CHAIRMAN: Shri Janeshwar
Misra. Not there. Shi Gurudas Das
Gupta.

SHRI GURUDAS DAS GUPTA
(west Bengal): Sir, I have gone through
and I have heard attentively the state-
ment of the hon. Home Minister of the
country. It is a narration of facts. There
has becn a narration of facts according to
the information that the Government, the
Central Government, might have been
receiving from its own sources.or might
have been shared with it by the State
Government.

But the main points is, if it was such an
innocuous, normal thing that there is a
shrine, puja is to take place,—and other
communities used to do their religious
programme—and the Government is
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interested to maintain is status quo, if the
situation was just like this, then the
House would not have requested the hon.
Chairman to call for a statement from the
Government.  Therefore, there was
fecling of urgency. There was feeling of,
what 1 should say, apprehension. Even
now there is a feeling of apprehension.
The fccling of apprehension that was
there and that was expressed, I am sorry,
is not being shared by the hon. Home
Ministcr. It is for him to share or not to
share it. That is not the point. It is for
him to decide. But the point is that there
has bcen an open call given by two
organisations, namely, the Vishwa Hindu
Parishad and the Bajrang Dal, and an
important political leader and elected
representative of that area, belonging to
the party to which the hon. Home
Minister bclongs, has also declared his
intention of capturing that, libcrating that
by going there. In this background, the
concern was cxpressed. Why shall the
hon. Home Minister, representing the
Government of India, not the party he
belongs to, and also in charge of the
Home Ministry, not take note or
cognizance of this singular fact of a threat
to peace? It is not a pious desire. Of
course, he has Constitutional obligation
to protect peacc, tranquillity, and
communal amity. That is, of course, a
part of his rcaponsibility. For that, the
Housc has called for a statcment. There
was a concern because there was a threat,
and that threat was not cmpty because it
was given by two important
fundamentalist  organisations, and an
important  political leader had also
associatcd himsclf with that. There is no
mention of that, Sir! How is it so, Sir? Is
it for nothing that the House has called
for a statement from the Minister? It is
not to know that an attempt was made to
make it Waqf property. It is there that an
attempt was to make it Waqf property. It
is thcrc. But it is pot there that an
attempt is being made by two important
organisations.  Whether  or  not  the
Minister has named them, or whether he
can name them or not, that is different
thing. It is not there. How is it so? Is
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there no sense of urgency? At least, it isL
not being refleccted in  the written
statement. It is unfortunate, Sir. It is very
very fortunate. ...(interruptions)... 1 am
to be guided by the Chairman. I don’t
think there is any Vice-Chairman in the
Housc.

Sccondly, Mr. Advani is a political

leader. He is the Home Minister, he is
also a political leader. The organisations
that have thrcatencd to break peace do
belong to a movement with which his
political party is also associated.
Therefore, he can use his good offices, he
can use his political influcnce to disssuade
them, to persuade them, or at lcast to tell
them not to do it. Before the
Government or he, as Home Minister, is
compelled to take a Governmental
action, can’t he say that he shall see to it
that everything is done to protect peace?
Why is it not there?

Thirdly, I conclude that the hon. Home
Minister underestimates the dangerous
potential of this situation. That s
unfortunate for a Government, for a
Home Minister. This is unfortunate. 1
won't go into the political explanation,
but it is being underestimated.

Fourthly. Sir. the hon, Minister should
have told us whether he is in
communication with the State Ministry;
whether he is in contact with the State
Government and whether he has told
them...(imterruptions).... Sir, if it is so,
we want to know from him what the
advice of thc Home Ministry to that
Department  is;  whether  the Home
Ministry has asked the State Government
if they nced any help or if they need the
help of the paramilitary forces in tackling
the situation.

sft W R viem: gt W ) A W=D
% R, T A L (TIUA) ... TR AW G
A ..(=EaE)...

MR. CHAIRMAN: No. pleasc.

SHRI GURUDAS DAS GUPTA: Sir,

this is thc scnse of intorlerance.

SHRI SANGH PRIYA GAUTAM:
You arc repeating what you have said.
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SHRI GURUDAS DAS GUPTA: 1
am not repeating. If I repeat, 1 shall
repeat what | had said yesterday that on
3rd of December, 1998 the 6th of
December, 1992 must not be allowed to
be repcated.

e T AR (W WW): i,
feofem wa ¥ we ffm wied w
Ferg-ofiem 2 e % ol el A v
N ygET -eR wE W e @ 9,
W e T W R S T R A we @
aa € T T 6 TR &g FEE e
g1 3T T W FAeH ¥ e g A
afdfadie ol o @ § R sga g
T T AR R W A W W R T
R g

W, WA R O S, FW TE We |
T ¥ 3 qu 2w s ® B fR g
TV 2 EI R @ ufE-RR W FsN o Y
defug e S, A TeA Rmet o and
e TETA St e R oo, 3 %9 o
wEd, 7 Wed g N @ wRE @ dw A e
gk ¥ ok wm w gy ¥ w wE=
e { O TR AW F @ e ok
FI9F T A namd e o fF Y@ wdt A
§ o O g v o 56 w @ P
U 7R o T R W 6 femay, 1992 @
sPlam & gan o, 9 ek U R | 30
frarfiet @ @ ™| W A8 dm? w=aR |

HANUMANTHAPPA
(Karnataka): Mr. Chairman, 1 don’t
know whcther the Government  has
consulted the State Government and got
a report from it. If there is any report of
the State Government on this issue, 1
request the hon. Home Minister to make
it public and give to us because the facts
given arc not correct. It is not a shrine
containing the mortal remains of the saint
at all. T don't know from where this
came. If there is a State Government
report, 1 want that report to be given to
us. Otherwise, it is going to be an
untruth given to the Parliament. I want
the reaction of the Minister in the initial
stage itsclf, before I go into further
details.

SHRI H.
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MR. CHAIRMAN: No, please. He
will reply.

SHRI H. HANUMANTHAPPA: Why
whould we discuss a false statement?
There is no truth at all.

MR. CHAIRMAN: He will certainly
reply to your points in the end. Please
conclude.

SHRI H. HANUMANTHAPPA: I
entirely agree with what Mr. Ram Gopal
Yadav has said. These things are being
discussed every year. Why has it come to
the Parliament this time. Is it just
because the BJP Government is at the
Centre? In the mainfesto you have said
about Ayodhya. But you left out
Ayodhya in the national Agenda. Now
leaving Ayodhya you are picking up some
other things. You don’t own it. You say
the BIP is not there. But your sisters and
brothers are there. Why haven’t their
names come? The organisations have said
that they are going to capture the shrine.
Why docs the Home Ministry fight shy of
naming them? The Home Ministry is not
the BJP. The Home Ministry is not the
Bajrang Dal. The Home Ministry is part
of Government.  Why  should the
Government  fight shy of mentioning
them? I think there is something hidden.
Rightly or wrongly, you have been telling
us about some hidden agenda. If it is not
an agenda, there is something hidden.
The Government is not clear on the
issue. As rcgards the State Government
arrangcments, wc are not happy. An
attempt was made to call it a wakf
property. That does not belong to wakf
property. The shrinc rcmains. If it
doesn’t belong to the Wakf Board, that
doesn’t mean the shrine disappearced.

The Muslims continue to celebrate Urs
there cvery year. No doubt, the Hindus
also obscrve Dattarreya Jayanti every
year. Now everybody has decided to
follow Advaniji by conducting Rath
Yatras. They feel that Shri Advani has
become very famous and he has also
become the Home Minister of the
country, thercfore, let us also try our
political luck by conducting a Rath Yatra.
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This was not nccessary at all. They used
to go there without any Rath. They used
to celebrate Kartik Poornima, Dattatrey
Jayanti and everything.

Lastly, I would like to say, “A stitch in
time saves nine”. If the Govearnment
was alert, if the Government was aware
of the happenings, they should have
stopped it at the beginning itself. We
would like to have the original report of
the State Government of Karnataka from
the Home Minister.

A aidgeen @R A (FRR)
W, T 8 fafre |EE 3 W w9w # 9]
O R fF 6 qa e FeR @ R W
3 fire wom feg-afem o o wen =
am 31 e wRE % foefd ¥ e St
I Am wE R SR R W TAgEER §
T W W & W ¥ e fFow aw
Faffoe &8 W %1 WR W@ o 909 &
R 2 7% T fred @ f o} ER @
& v e 36 weEl W g gh Feel
T T gw G F R g oo RN ag
Faeen foean o, 3oed fen o ok o9 9% T
# FEORM a8 % geeme % vy ¥ ¥ el
RN i o A 39 R efee A W am
A & 3N qE T € T F Q INE-3Te
™ ¥ W Y gees ad @ afw R fw A
7@y S srem-arem B | T feg A #
6 Q9w ¥ @ A L, aw ok e
H TE Y EW 2 ok @ o9E S A IR
g A SMEE W g HW W S # oAl
o 38 3 TaE A & o % R sk e
# TTYA TR 3 TR G, W, W R
A Al Jerh F TR T S @ R e g
3R FE o1 41 fad avw Wi ofedl F S ow
forr e ¥ FF 3 T WE A T
P 2w dw T S owd F M W
0 7ok W 9 ¥ e & & I & e
s wen ¥ frEd mE@ g ¥ AR @ @m
el s TEemH ¥ o SR ST ¥ R
fesga # w1 @ € 3R A awl & anll
F TG A3 T A e $Wed T FEa
O F o W 0w, T 9w a6 el
39 THe 7% @ R agd W a9R 3 ¥ RW
ol W feg-gfiem 9 3 @ wd F @@
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TR o we A W wei ® g R
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SHRI NILOTPAL BASU (West Ben-
gal): Mr. Chairman, Sir, actually the
background of this statement is that yes-
terday there was a Special Mention and
on the basis of that most of us felt that a
statement would really enlighten the
House on the disturbing development
that had been reported in the Press. But,
at the very outset, I must concede that
this statement conceals more than it reve-
als. Therefore, the very first question is
this. Tt is apparent that there is a self-
contradiction in the statement. The first
three paragraphs of the statement are
very bland and are matter of facts. So, if
it is so simple that the prayer that is
being observed or the religious celebra-
tion which is being performed is very
ordinary and normal in nature, then why
is the apprehension that there might be a
breach of peace? I ask this because it is
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very clearly written on the second sent-
ence of the fourth paragraph ‘apprehend-
ing disturbance to peace’. So, what is the
exact provocatioin on the basis of which
there is an apprehension that there will
be a breach of peace? We do not know
this, nor the statement throws any light
on that particular fact. So, why have all
these facts been quelled? Why is it that
this particular provocation which really
poses a threat to peace in the area has
not been mentioned? My second question
is this. There is a definite report that two
organisations of the Sangh Parivar, name-
ly, the VHP and the Bajrang Dal, have
announced a programme of taking a fath
yatra and of forcibly occupying the religi-
ous shrine. Is it correct or not? If it is
correct, then why is it not included in the
statement? My third question is this.
There is a specific allegation that these
two organisations .have openly declared
that they are going to create a suicide
squad to overcome any resistance what-
soever from the Government or from the
sccurity forces. I would like to know
whether this is correct or not. Such
an open declaration has been made.
If that is there, why is it not included in
the statement. My fourth point is, Sir,
there is also a very clear-cut Press Report
that the local area MP who belongs to
the BJP, one Mr. Hegdav, has also
openly given a statement supporting this
pro-

gramme taken up by the organisations
which I have mentioned earlier. If that is
50, I would like to know if it is correct
and if it is correct, why is it not
mentioned in the Statement? My fifth
point is this. Not that we expect too
much out of any assurance. I am very
sorry to say of the party which is running
the Home Ministry and the Government
as a whole that it is very, very suspect on
this, because we know it is part of
contemporary history, of how a particular
party after assuring the National
Integration Council, after assuring the
hon. Court, after assuring the Parliament,
has breached that assurance.
(Interruptions) No, it is very relevant. I
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have oaly one response. Those who
forget history 4rc condemned to repeat it.

st v firg : A9 RN WA AT
e ¥, @ gl
@ g

st ww foa dm: o feed v R T

sit Feire @y 9y 39 fovan @ ¥
wF W da o

st 3 yEm FEeh (Reeh): swa o
Wiz W} @ Y

SHRI NILOTPAL BASU: This is the
state of affairs. Everybody wants to
forget 6th December 1992, so much so
that the ruling alliance also in its pro-
gramme cannot include its mention.

TE WG Wed: 9N qg0 9% A @
R

st fieiaet oG W e & 9 W SR
;AR W

So, Sir, my point is that the country and
the Parliament expect a more responsible
behaviour from these particular forces
because they are in power and certain
civilised norms are expected of a party in
governance. Thank you.

SHRI K. RAHMAN KHAN (Karnataka):
Mr. Chairman, Sir, the statement made
by the hon. Home Minister is full of
contradictions. It is not a statement of
facts. He has tried to mislead the House
because he has made a statement that an
attempt was made sometime back to have
it declared as Wakf property. Nobody has
made an attempt to get it decleared as a
Wakf property. It is in pursuance of an
Iorder of the government of Karnataka
that the property was transferred to the
Wakf Board. But no attempt was made. I
want to make it very clear. I have got the
order of the Government of Karnataka.
So the Home Minister has not revealed
anything new. There was no attempt. The
Government of Karnataka transfered 400
muzrai properties once when the Wakf
Board was constituted. This is one of the
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400 properties which were tranferred by
Muzrai to the Wakf Board for the
management of all the Muslim properties.
Then certain devoteees went to court.
The court said that because the Hindus
and Muslims go to this place as a mark of
respect, the Muttawalli who was
managing it till 1975, should continue to
manage.

Sir, this is what has not been stated by
the Home Minister. then, there is no
unfettered right for them to go. I have
got the order dated 23.2.1989 of the
Deputy Commissioner of the
Government of Karnataka. Muzawar
alone shall be permitted to enter in the
main throne where the Dargah is
situated. The
Mukhva peetha belongs to Hindus and
the Hindu religious devotees who come
to the place can be permitted. This is the
order of the Government of Karnataka.
The devotees shall obtain prasada or
Taburuk only from the Muzawar who is
performing the puja. As per the
procedure, the Muzawar alone can light
the lamp inside the Mukhva peetha
Dargah and shall proceed with the puja.
The Hindu religious organisations
Muthadipatthis  shall send  prior
information to Sri Peer Mohammed Shah
Qadri regarding their programme. The
Hindu religious devotees who intend to
break a coconut shall do so only outside
the compound.

“The devotees, who intend to
prepare  their food shall be
provided with paddy by the
organisation. In order to maintain
peace and sanctity of the religious
place, the devofees are requested
to follow the above procedure and
not to adopt any other procedure

required to maintain peace.”

This is the order of the District
Magistrate and the Deupty
Commissioner, Chikmagalur, in an ecarly
as 1989,

Later, in 1992, an attemt was made by
the Vishwa Hindu Parishad. It wrote a
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letter that Jagadguru Badri
Shankaracharya will perform pooja at
Guru Daltatreya Peetha. The Decputy
Commissioner gave his endorsement by a
letter dated 17.1.1992 addressed to Shri
Shankar Narayan, General Secrtary,
Vishwa Hindu Parishad. The Deputy
Commissioner, Chikmagalur, wrote that
as per the existing procedure there was
no need for granting special permission
because he had no right 1o give
permission. He wrote that he had 1o
inform the Mojawir. Hence, he gave no
room for any untoward incident. He said,
“Pooja can be performed as per the
existing procedure.” Copies of the letter
were sent to the Tehsildar and to two
other persons. So, these are the facts of
the case. There is this property. There is
the Mojawir. It is a Muslim shrine. The
Hindus go there with repsect. They have
been allowed to perform their rites.
Then, the question, as everybody has
been asking, is:, Why has it started?

An M.P. belonging to a particulal
party, the office bearers of the Vishwa
Hindu Parisdhad, made a statement
which has appcared in newspapers all
over the country that--whereas not more
than 15 persons can enter that cave—
20,000 people from all over the State will
be trooping to the arca with a -suicide
squad and taking over the shrine. This
fact has not at all been revealed in the
statement. The  Government  of
Karnataka, the Home Minister and the
whole machinery has been going around.
But there is nothing in the statement that
has been made to the Parliament and to
the countrty. They will be irritated when
we mention 1992. But it is a fact that the
same things are being repeated. What
happened in Babri Masjid in 1947, when
certain things were kept inside and then
the whole thing was made and all that?
Similar attempts have been made. It is
not as easy as the Home Minister has
stated. I am sorry for the Government of
India and for the Home Minister. He
should have taken this matter much more
seriously, even though he may think
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there is nothing. We all pray that nothing
happens and that peace prevails. It is not
our intention that peace should be
disturbed. But that statement of an M.P.,
an elected represcntative, saying that
20,000 people are going to take over the
shrine, is there. Today, already ten to
fifteen thousand people are there in
Chikmagalur. Where are those facts in
this staement? So, what is the use of
getting such a statement from the Home
Minister of the country? He is giving just
one page as though nothing has
happencd. The facts are not clear. I am
sure the Government of Karnataka has
not provided these facts because I have
got these documents here and 1 have got
these judgements here. Nowhere the
High Court has said that it belongs to any
Hindu organisation. So, what was
prevailing prior to 1975 should continue
because in 1975 these properties were
transferred from the Mojawir to the Wakf
Board. Then some devotees weat and
they said that there should be starus quo.
This is one out of the 400 properties
which were transferred to the Wakf
Board. Actually, the story is something
clse because there is a lot of property. I
would not like to go into the details why
the Mutuwalli took certain devotees and
went to court and said that it was not a
Muslim shrine--because he wanted to
continue. All that is a different story.
That judgement is there. But it is clear
that it is going on for the last hundred
years. Sir, 50 years back, as a child I had
visited that shrine. Thousands of people
are visiting that shrine, Nothing is
happening there. That area is very
peaceful. Everybody goes there. It is a
peaceful place. It is a hill-station. Why
are such things happening in a peaceful
place? The Government is not taking any
action against those people. Sir, the
Parliament has passed the Religious
Places (Protection) Act. As per that Act,
after 15th August, 1947, nobody has a
right to take over anybody else’s religios
place. If a person says that he is going to
take over a religious place, then, the law
of the land should be applied strictly.
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I'I'hese persons should be arrested. Sir,
there is a person who is saying that he
will take a suicide squad to that place.
He is still going scot-free, and his name
has also not been mentioned in this
statement. What is this? Is there any law
in this country? Are there different laws
for different people. The statement of the
Home Minister is misleading.
....(Interruptions)...It is misleading.

....(Interruptions)...

o faror R WA (Reeeh): & 1 @
T .. (HEER)... ‘
st e 7g: = @ T L. (FER)...
Ro faea FuR WeRAA: W IR MR R A
TH A TaeE T R... (TIEA)...

st feiraw aq; 9 H FE @ B, B,
& ... (FEIE)...

N a9 FAR W WEEE &
TSHA T # ... (HIEW)., . feAE T T
am W ® L..(FFGR)..H# dw &
fen, et @ =) ... (EF)... T T R
T FE @ EL...(TFEA)...

SHRI JIBON ROY (West Bengal:

You are responsible for all this. Try to
rectify your mistakes. ....(Interruptions). ..

W f@d FUR wAA: W W
L(mam). @ fe ¥ w @ W
W...(z@aum)... It is not so. We have not
done anything. You have communalised
the whole thing. ....(Interruptions)....

i

M Fie &g e ¥ Wy
.. {(EgH)...

W ff@ FAR W@ e & o
2h...(TAGM).. W @ fire ¥ @2 @ o
¥ ..(=ag®)... M fF a9 TR T
TR Y. (FIAR) ...

i S T T ow ¥ afw
.. (TIFH)....

MR. CHAIRMAN: You pleasc
conclude. ... {Interruptions)... You
conclude.
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SHRI K. RAMAN KHAN: Sir, the
Home Minister should inform the House...
-...(Interruptions)...Sir, the situation is
not as stated by the home minister in his
statement. It is better the Home Minister
should tell the House that 10,000
people... ... (Interruptions)...

e fawg g wedA: @ aw w4 T R
R ol dd W @ AL (=EER)...

off ST T AW AW B W T T
2 ... (3@gF)...

0o fawa FAR Tedmn: FAE A @ Bw
# @™ b .. (=EEE)...

MR. CHAIRMANB: Let him
complete. ....(Interruptions)...Mir.
Rahaman Khan, pleasw wind up.
....(Interruptions). ..

R foog TuR vEE: @ f AW @ 3
AT f A W R YL (AFOA) ..

SHRI K. RAHMAN KHAN: Sir, I
would like to know from the hon.
Chairman whether it is a fact that 10,000
to 20,000 people...

MR. CHAIRMAN: Not from me; n ot
from the Chairman.

SHRI K. RAHMAN KHAN: Sorry,
Sir. Through you, Sir, I would like to
know from the Home Minister whether
ait is a fact that 10,000 to 20,000 people
have assembled in Chikmagalur town,
and whether they will be allowed to enter
the Peetha because, as per the order,
they are not supposed to go there like
that. They need the permission of the
Mojawir for entering the Peetha. How
can an MP or a person go there? I would
like to know whether any action has been
initiated  against the Member of
Parliament for making such a statement.
Sir, this is all what I would like to know
from the Home Minister.

st & WHe WM (R WW): W W
am fofrer awe 3 3 a9A ¥ 77 e A
NN HRE WA T g wR R
@ @ fieiforw @@ AMRwe =0 fewdie
T oF Fe® W w8 IR O
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I

aeg frea & 3 o o qeemm A @ T
31 ¥ oo Waw | W FE Aww § R OwER
TR dgar A o o ¥ SN S H
& ¥ wEet e |, i dewa
T ¥ T oo % e REk kil
# HJe ¢ T WY Te Wiwa W AR
o€ qEeHA @ Sud aE R

e wew, o=l T® R R A W B
H9 A W @ e S S S €
FIA Fe RS § WS WY AR IR W
®E W HH R FE R of § @ = ge
g T AoREd T WA # ) w6 o Q w
T A v} AW et Ted Y w0 ¢ R
R fegaeemd A wa ® o 21w
o T e aes O age @ T
¥, U@ wg7 § wm ¥, U age W v §
feg sl smenm 2Rf fre 9 )1 R W
q & s g, JEOR Wew, o o IR § T
W W wg ¥ e Sl IR gome ¢ sk
o T 2 e ol quemm A W@ 9 ¢,
gafe ol W eEE @ o {, v &
ST e e §) § o a9 ) TR
aedl §, 9 48 ¥ f RE i X ug ww R
% T QU WiE A W I, A W
ar Freme w1 facitaen & B, o faafaen
1992 ¥ GEQ Y1 e W1 WA f o A
forea firg wfiwg, it a1 o & g O AR
4 =¢ fcfyen GF 61 9% € X J5aY |
T ¥ 1 F 9 Wew § [N AR A
& e farR ® ©iw w1 e & o S
T o A W W [ Y, I e AR
R = waw dar gon 2, 35 I & R
T W R W P Ao 3w
et Yo W & e Yo R #
Hatred  between  community and
communityiﬁ?qi_ﬂ"i%, A R, A
F T & faeTs T # FEaE A ¢ A
Fla = # Swen few R, @ F oW
S SR €2

WA & qa (o femme wem): YR
e, & fod Sl e & fg (B TR
§ B w9 o fofet W % T ® w
T % Mortal remains of a peer. 98 W FE
& ¢ u fab _(=m@am) :

[RAJYA SABHA]

by Minister 324

4
st & QUA @W: 7w faeen &, wa a9 2
(==417)

SHRI KHAN GHUFRAN ZAHIDI:
Remains of the martyr.

sit forgt wan: F w0 ww |, B @
GH W V1 NG WH Ted a@ T 1,
T w0 @ YW Wew q@ qvE @
Y, 7@ I I N IR ¢, w9@ QA H IR
} T ad foofoen ¥ m B W 32 we B
S S {1 (STRE)

sit & AR wWA: AW R B ww o 2
(=ER)
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SHRI VAYALAR RAVI (KERAILA):
We, in the House, expect the Home
Minister to come here with facts. The
facts will cnlighten the Members.
Unfortunately, the Home Minister’s
saying that three days for Hindus and
three days for Muslims is not correct.
The Home Minister tries to put it this
way, and the Chairman may like to read
it. For three days Muslims can come and
for three days Hindus can come and that
is all! But, there is nothing in it. Sir, I
would like to say that in para three, the
Home Minister has taken shelter under
the roof of the apex court and the
Karnataka High Court. The Karnataka
High Court has not granted anything. It
has only made a declaration that the
status-quo is to be maintained. Granting
is diffcrent from status-quo. The order
was that status-quo is to be maintained.
The Home Minister has put it that
somebody objected and then the High
Court has grasited worship rights. But no.
It-is only status-quo. It means, whatever
was happening would continue. It is not
that the court has intervened to protect
somebody’s rights. As stated by an hon.
Member earlier, the Supreme Court has
not made any comments like that. In
fact, 1 would like to repeat what the
Supreme Court has said. The impression
given by the hon. Home Minister is that
the Karnataka High Court as well as the
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Supreme Court intervened to protect
someone. It is not correct. The court
intervened to maintain peace. Lastly,
only one point 1 would say. Why this
issuc came up this time? It is the main
point. Reports from Chikmagalur say that
there is so much tension today because
somebody declared a march. 1 would like
to know why the Home Minister has not
mentioned it. It is already asked by an
honourable friend.

Sir, 1 would repeat that question. I
would like to know whether there is any
apprchension to peace. Who s
responsible for this and what action is
being taken by you, or, is being proposcd
to be taken by you? Can a Government,
whether it is a State Government or the
Central Government, allow somebody to
capture or liberate a place of worship
from somebody else? It is against the law
passed by this Parliament. So, Sir, we
expect that the Home Minister must be
more truthful and more in style so that a
confidence is created in the minds of the
people that their rights will be protected.
Mr. Advani is a senior leader of the BJP.
He is our Home Minister also. So, this
can create suspicion in the minds of the
people. Now, it is for you to act so that
there is no suspicion in the minds of the
people. Unfortunately, this statcment has
only increased the suspicion rather than
decreasing it.

$il WM TRE W (I8 wew): e
HEd, Sk W § Fg W@ T e § 6
78 R W WS W el ¢ faed ward ®
frcgl go A o T ¥ e fE Al 9
9 4 ¥ s o wF R v A BW
Rt & IR | FoarR 3uH T o e s
w d— 9wl T ¥ Rgee w
gim #E N o @ T g aww 9
F, 9 e 81 9@ B W g8 FR W T
e ® AR W R R & W akw | R
A ¢ o gx wow A W feate 3§ B
T TR A W AR Wed 3, I
W e g e g T R, wfew om uw
WL Y R A A @R TEd 300
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e @ fow ol ¥ WY TR A fegER W
w W ot ¢ fF R W R fRd w18
e, 20 et Fool & Y A ffeFad 3w @
ot &1 g 300 3 A N W A w E WA
Y fife ¥ 3/t TW # 3 Ted §) 9
A TR AT RE R WA EA &1 R
I A FfE, & A g e § saiaa
¥g Ao A9 99 A ok gud W W
# PN A wed? EH weE, i
g3 Fr S @ IR oot iR ferarea ¥
ae fom il Y W W o o wa # s
4, R T F @A o @ 34 TR, F o=
am Mg W Y, M &FE WY, §m
7@ F A @Y G, & T W e
FEd ) WE O AR A D IR F
iR w faafaen wey o ¥ smen & &7
e S| w8 e feger § o o
it W IR "W W R

st ¥a @ e wad B g

st wA T gl e
(zr@am) § S Ja T & o &
T4 9 Qo fear 1 @ &) TR AW R
Wed F YW FW R Y W 4 F FoW
Ifigen &1 Rplier a9 Tfger A Yoo ¥
R e ¥ a sk e w wd #
A F ¥ @ AT ® IR W T,
CUR TSR o R I s 8
R R H AT B gR B G WY
Yen form T ) W A G WYY W R
P w27 R 2 X W 991 TR |
o ol g A W 7w ww g F ™ PR
# wm ) il fad o gl e
b A 3 e B @ W @, RA
At ¥ 1520 wOR o g Ry, w e
3 i #K F dudl & a7 R a8 w0 O
A T, 3% fgars e 7 fah w7 Wl
W W A W o R afed I IR B,
WO W Ga W W W@ ¥ R
A Ia? ToH A B e T o o
oty Jaeh W, d ek e ¥ wE
LR SO RCR fRCCR R R R g
I AR TRY TG W O N A
a8 fr o o ok s 1 SR S it A
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Fre T Y oW 0% W QA wemw e ¥
a0 B T s R Sk A e
IR QNG FE & T W W R W Aa
® R 2, A o gan @ 5 omewdE %
TE.. 98 FA F .. It is also stated,
“Developments are under close watch
and we are constantly in touch with the
State Government.” What action have
you taken and what instructions have
been given by you to maintain peace?

N @ W ool ® R ad fea @
e R W @ A, A W I A W
R 78 o, sreaa W= 76 89, wga @
¥ gae O ¢ AR W A R, W daw
rEad @ Y RE ¥ & W A9 IR W@
¥ ok oz w=d & wa ¢ 3k s Rl
fregat o A A} gafo F writg S
awd, 9@ WaEE, W AH § A dw
Ffex ¥ @ "OH W Fqd I w@, Wb
R w@ §) 30 WU A | Ak

SHRI S.R. BOMMAI (Karnataka):
Mr. Chairman, Sir, it is very unfortunate
that in a very peaceful place where peace
and tranquillity exist and people from all
over the country visit, particularly, in
summer, an unfortunate disturbance is
caused in the name of that sacred and
holy place. I will not go into the details.
Already things have been said. It is a fact
that both Hindus and Muslims are
devotees of this holy place. It is headed
by a Muslim Mutavawlli who is a charge
and who looked after the management of
the shrine. Everybody goes there. One
thing we must remember. That is, a
platform is there and one will have to go
through this. It is just like a cave. At a
time, not more than 15 people can go
through this platform. That has been
regulated. Now-a-days a crack has
developed. Therefore, only ten people
are being allowed at a time. It is not only
this year, but for years, it is going on.
There is some reason. That is not there
in the Statement. The reason is, this
time, Rath Yairas have been started from
all four directions of Karnataka State.
Earlier it was not there. All devotees
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were going, performing poojas and coming
back. Peacefully it was going on. But, Yatras
have been started from differnt places. I
mean, Rath Yatras. It is a new factor
which has created a disturbance. As per
newspaper reports, it is seen that all
those Yatras will converge today i.c., 2nd
December, 1998 at Chikmangalur which
is about 30 kms. from the shrine.
Further, they have not revelead as to
how they will reach the hill-top. Different
stories are there in different newspapers.
1 am not going into that. As per reports
of the press, these Yatras have been
inspired by the Bajrang Dal and the
VHP. They are supporting these Yatras.
One swami is also there. His name is,
Dayanand Swami. He has taken a lead in
the matter. My friend referred to Mr.
Hegde, Member of the Lok Sabha. He
should not have been referred to. He is
not from that district. He is from north
Canara District which is adjacent to it. So
far as the records are concerned, so far as
the performance is concerned, pooja is
concerned, or whatever name by which
you call it, it has been peaceful till now,
It has been going on for hundreds of
years. It is unfortunate that this
disturbance has ° started. Now,
immediately, I got the information from
the State Government. The Minister from
the district went there, had a meeting
with all the leaders and all the officers
concerned. Shri Govindegowda, the most
respected leader of the place, requested
and appealed to everybedy to co-operate
in the peaceful performance of the puja
on the 1st, 2nd and the 3rd, as per the
orders of the High Court. The Hindus
are allowed there. It is a Dattatreya
Pectha and Baba Budhan Giri's shrine
also. Both the names are there in the
register. Joint names have been there in
the revenue records for hundred years.
But, it is also a fact that the mangement
rests with the Mutavalli.

Now, Sir, I would state that though the
State Government has taken all
precautions, built barricades to allow
people in queuc and that too ten at a

i
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time, and sufficient police force has been
kept ready, still I feel it is not sufficient.
1 would request the Home Minister,
through you, to make an appeal to the
persons, who are taking this rath yatra,
not to make the situation serious, as it
may lead to unwanted disturbances. In
my home town, Hubli, every year, on the
15th of August, there used to be a
morcha and firing on the issue of hoisting
the National Flag. But, when our
Government came to power in
Karnataka, my first act was that I went to
my home-town and requested the
Chairman of the Anjuman to hoist' the
National Flag. For (15-20 years) the
police firing and lathi charge had been
going on there. I requested the Chairman
of the Anjuman to hoist the flag. I asked
him, “Why do you hesitate?” They
agreed to it. Hubli was under curfew for
a week. similarly, I would request the
Home Minister—because 1 know he is
respected by both the Vishwa Hindu
Parishad and the Bajrang Dal leaders and
generally by others also—to make an
appeal to them not to make the situation
serious, as it may lead to unwanted
disturbances. It may disturb the peace
prevailing among Hindus and Muslims in
Karnataka. There are about 100 shrines,
which are worshiped both by the Hindus
and the Muslims. There is a Muslim
shrine called Shishunala Sharief, which is
worshiped by Hindus also. Similarly,
there are certain other shrines also which
are worshiped by both the Muslims and
the Hindus. They have a lot of devotion
towards these shrines. As mentioned in
the statement, it is a monument of
secularism. We need more and more such
shrines. Instead of trying to disturb them,
we must maintain peace. 1 would appeal
to the hon. Home Minister to take steps
and advise the people not to create
problems there.

SHRI JANARDHANA POOJARY
(Karnataka); Sir, yesterday, this matter
was raised and, in your wisdom, you
were pleased to direct the Government to
make a statement. A very good message
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has gone to the entire nation by your
statement. In fact, your concern for
peace in the country had a good affect.
But, when we saw the statement today,
the effect of that has been taken away. I
am sorry to state that this statement takes
us nowhere. This is a peaceful place
having a shrine and a peetha. It is true
that it is a unique place where the
Muslims and the Hindus go and offer
prayers. It is true that the people’s
behaviour and attitude has been
exemplary; it is an examplc'to the entire
nation. We have to congratulate these
people on that. But, unfortunately, an
altempt is being made to threaten the
peace and tranquillity in that area. Now,
who is responsible for this? Nobody has
prevented them from offering prayers.
Now, a statement has come saying that
about 20,000 people will go with a suicide
squad or a brigade to capture. To capture
what? The question is, there is an
apprehension, as per the statement.
There is an apprehension of breach of
peace. Who is responsible for creating
this apprehension? The CRPF has been
sent; deployment of forces is there. The
people are panicky. Fear is there in the
mind of everybody in Chikmagalur
district. It is there not only in
Chikmagalur, but elesewhere also. What
is the statement? The statement is, they
will do the same thing as was done in
1992. There also, it was a peaceful
march, to have bhajans.. Ultimately,
what happened on that day? Who are
respnosbile? Some respected leaders of
the nation went there after promising the
highest judiciary and also the Parliament.
Ultimately, what was the result? The
result was, destruction of property. Then
the peace of the entire country was
destroyed. There was carnage; There was
destruction of property. The people of
this country do not want such a thing to
happen again. It is not that only I am
saying this, from this side. From your
side also, you people want peace.
Yesterday, somebody from your side also
made a representation that there should
be peace. Now, what is happening? A
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person, a responsible person, from North
Canara district, not from this district of
Karnataka, made a statement. 1 would
like to know whether the statement does
not amount to an offence under the
Indian Penel Code, or under the Criminal
Proceudre Code. If somebody else had
made that statement, what would have
happened? The District Magistrate or the
Assistant  Commissioner would have
initiated proceedings. Action would have
been taken under the Criminal Procedure
Code, or, under the 1.P.C. They would
have prevented those people from going
there. They would have been arrested. 1
would like to know whether such things
have been done? Nothing has been done.
Who is responsible for such a huge
expenditure? For what? Is the country
not expected to know this? Nothing has
been done. Why are you scared about
mentioning this? If he is straight-forward,
running the Government and looking
after the law and order situation in the
country, them, the Home Minister should
come and say ‘yes’, 1 am here. I will not.
allow it at any cost. Action will be taken.”
Sir, yesterday, you were not there. The
Leader of the House was there. He made
a statement.

In fact, 1 was pained. He said,
‘somebody made the statement; whether
it is the Pariwar or anybody else it is a
party matter’. 1 would like to know
whether the long hand of the law should
reach him or not? If a person belonging
to any party, whether from this side or
from the Congress Party or from any
party, makes a statement, does it not
bring him within the purview of the law?
Can no action be taken against him? So,
my submission is, Sir, if they stated

. yesterday, they should have been a little

serious, at least. But this statement does
not show any seriousness on the part of
the Government. When the newspapers
carried the statement of the Chairman
made yesterday on this subject, we really
felt that here was an authority that gives
a sense of security to the nation. That
sense has not come today from you, Mr.
Home Minister. Forget about your party
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affiliations. When the nation is before
you, when the entirc 98 crore peaple are
agitated, why can’t you make a bold
statcment and assure that here is a
Government. You wanted that the people
should respect you as Sardar Vallabhbhai
Patcl. So, act like Sardar Vallabhbhai
Patel. 1f yo do that, we would extend all
cooperation to you. But, not, if you act
in this way. Sir, I am sorry to say that
here is @ weak Home Minister. He does
not have the guts to say, because his
party pecople, pcople belonging to the
Sangh Pariwar, thc Vishwa Hindu
Prishad arc involved. So, he cannot make
a statement like this. I would urge that
immediate action should be taken against
these persons who have made the
statement and who are responsible for it
With these words, I thank you very
much.

SHRI PRANAB MUKHERIJEE (West
Bengal): Sir, a number of hon. Members
have participated in the dcbate seeking
clarifications. 1 would like to seek
clarification just on one point. I would
refer particularly to Mr. Bommai, who
was Chcif Minister of the State and to
Mr. Rahman Khan, who has elaborated
on this issue.

Sir, did it now come to the notice o1
the Union Home Minister that certain
things are growing in that arca, where
normally every year only one hundred
people or less than one hundred people
come, that such a huge propaganda is
being built up? It cannot be built up in a
day. It has taken time. 1 would like to
know whether it came to the attention of
the Union Home Ministry that this is a
boiling spot, for which certain pre-
emptive actions are called for.

The Home Minister has mentioned in
his statement that during the Kartik
Poornima, certain  celebrations take
place. People go there and offer their
worship. What Mr. Bommai said was—if
1 have understood him correctly—that
these dates were adjusted to suit the
termination of the Rath Yatra. Is it a
fact? If it is a fact, don’t you consider
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that this is a scrious matter? Had it been
the normal occasion on a fixed calendar
day at the Kartik Poornima when the
offerings are to be given, then why such
dates arc being " adjusted and certain
people are incited and provoked?
Othcrwise, there would have been no
complaint that somecbody has becen
obstructed to offer pooja and worship.
But, it was done with a gala, festivity,
with a glarc of publicity. Mr. Home
Minister, you have a responsibility. This
Parliament has passed a law that on the
shrines, whichever status they enjoyed at
the midninght of 14th August, 1947, no
new claim can be raised. And, if any,
such new claim or new claims will be
foreclosed. If I understand the language,
the exact word ‘foreclosed” was used
deliberately. If you consider that this
plicce of legislation is not to be
implemented, then, for God's sake, come
to the Parliament and seek its approval
for rcpealing and withdrawing.
Otherwise, whenever this type of boiling
spots are attempted, there will be
political  parties, there  will  be
organisations, they may be with you, they
may not be with you, but once bitten,
twice shy. We have the experience. I am
not talking to you as a leader of a
particular political party, but as Union
Home Minister. As Home Minister of the
country, you have before you what
happened just six ycars ago on 6th of
December. Therefore, if certain things
appear to be of a similar nature, you
should take action. Nowadays communal
riots are not confined to one place.
People will be suffering. Even pecople
who have no knowledge of geography or
history or even the name of this place
will be affccted. If something untoward
happens thcy would be affected.
Therefore, my respectful submission,
through you, to the Home Minister is
even in future he must anticipate such
type of things. One of the jobs of his
Department, of the Government, is to
anticipate such things and take corrective
steps. Of course, here the State
Government is fully involved. I have no
hesitation in saying that you will get the
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L :
fullest cooperation from the State
Government.

The Home Minister has stated in the
last Jinc of his statement that he is
constantly in touch with the State
Government. But I most respectfully
submit that he has failed to anticipate this
move. Surely, he has to look at it from
the plain logistics point of view. If a place
can accommodate 15 or 20 or 100
persons, if 20,000 people are invited or
incited to come—for  whatever
purpose—the administration should not
allow it. As the Union Home Minister,
he has a responsibility to take action. If
something happens in Karnataka, if it
spreads to the eastern part or the
northern part or the western part, only
he will be accountable to Parliament
nobody else. His Ministry will be
accountable, So, to my mind, he should
have taken note of that fact and issued
necessary directives. I would like to know
from the Home Minister whether he had

" any prior information abaut the way

£
[§ -

- things are going on. Simply because we
" have freedom of speech, freedom of

expression, we cannot speak as we like. 1
know that every Member in this House
knows about it. But there are also riders
to article 19, clause 1, sub-clause (e) and
(f) which are unbriddled. There are

. reasonable restrictions. Therefore, you

have to protect that Act. This Act was
passed by Parliament in the context of
the most unfortunate tragic events which
took place in that context. Therefore, my
respectful submission to the Home

. Minister is, all of us should pray that 3rd
December would pass off peacefully and
' nothing untoward happens. Whenever

such occasions occur, the Home Ministry
is expected to take some preventive
measures and anticipate such things.
Thereafter they should take corrective
measuses.

. !

SHRI S.M. KRISHNA (Karnataka):

Mr. Chairman, Sir, Chikkmagalur is in
the news again and this time for all the
wrong reasons. History has lessons for all
of us. If we forget it, we will be doing so
only at our peril. We are able to see the

18416 PR )99~ @)
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17" modus operandi of the communal forces

that are raising their ugly heads in
this country. The modus operandi is to
,treate a situation where there i no
problem. They want to create a situation
and make that place as a disputed place
and then claim it as a Hindu shrige or a
Hindw sacred place and then demolish i.
This has been the modus operandi of the
commmunal forces in the country in the
last few years. Last year, the same
festival took place, but there was no Rath
Yatra. Was it becausc there was the
United Front Government at the Centze?
In the year before also, there was no
Rath Yatra. Now, all of a suddea, when
the BJP along with the other political
partics came to — power at the Centre,
for the first time, they have mustered
courage and are going to have a Rath
Yatra with a view to taking over the
temple.

Now, the leader of our political party,
Mr. Pranab Mukherjee, has just now
made a submission that the Government
of India should amticipate the possible
problems which would arise. What is
section 153 (a) of the Indian Penal Code
meant for? Mr. Hegde, who represents
Karwar in the Lok Sabha, has made a
statement that he is going to lead a
suicide squad. into that area. Is this net
incitement of ¢ommunal flare-up in this
country? It is a pure and simple question.
Would it not attract section 153(a) of the
Indian Penal Code? Then what happeas?
The hidden agenda starts unfolding ieslf.

Yesterday, 1 made an appeal. Karsataka '

is a peaceful Statc and Chikkmagales, as
Mr. Bommai has very rightly put it, is a
beautiful place. Now, don’t destroy that
beautiful place. Don't disturb that
heritage. The only sentence which can be
lauded, which can be appreciated, which
can be echoed, from the Home Minister’s
statement is that this is a unique example
of Hindu-Muslim harmony. All that, the
minimum, that we expect from the
present Home Minister is that he will
make adequate contributions to bring

' L about this Hindu-Muslim harmony.

Thank yeu, Sir.
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MR. CHAIRMAN: Shri Narendra
Mohan.
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“The institution is a religious
institution being a holy place of
worship belonging to the Hindus and
the Mohammedans alike where they
worship; it is not a wakf property and,
therefore, the inclusion of the
schedule property in the list of wakfs
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by the second defendant is improper
and illegal, and such inclusion will not
affect the rights of the plantiffs or the
Hindus.”

And that is the second defendant.

I e 3al foren & R gl fegalt & @
R G F R B I T W ww=d
w b WY & W §..(EEA)..

st & W @ N oD o w2
A GO A .. (TEEE)...
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... (saEaE)...

st & R wA: B o ol wE
AR W ). (HagH)...

st wanafa: s S W Q)
RN fom F wEE: W P F A
AN 1... (FFER)...

st WEuE AR TR W FA R T
Y, T N FO W F L. (FIER)...

sft wwmfa: TR St I Rt W
FHea ... (9@4qM)...

W faom FON WEdE: R 9 dr-da
B dwe @ AR A W owwa
.. (TEEH)....

shl wyef: PR 9 g T A 9% o
®Y A3 W@ ... (HIEA)...

No foog Fu ol A | wE @ W
gt SR o SEH Ao & 16 g of e
oo w0 ¥, aEenE 0 e ¥ N e R
v A ) w9 vl W e, v AW
W oo 0w R, TEw Al
aea oy qEd wRa B A A, 9N
7 6 TR v W W g W
o T, S Yo A R e @ @A
S W § S T § e S o
R IR whew ¥ e W oww
%?...(imerruplions)... Kindly listen to me.
It has a federal character. Kindly
understand this point. ... (interruptions)...
Please let me finish.

(interruptions)
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A wm g, W W) 1 am no
yielding. I am coming 10 that.
..(interruption) 4 ®® ¥ W Y W
dfrgn, wm I W@ d@ g i

I am not even allowed to speak.
MR. CHAIRMAN: Please let him
finish. ...(interruptions)...

SHRI S.R. BOMMALI: I didn't say
that. ...(interruptions)... No, I have not
said that. You are misquoting me.

W foay FUR WERE: WA Y A/
a5 Al Y 78 W s fn e ol wa v
i mreR i W R A @ R
wER ) a7 | Heede 8 waw W ¥ 3k
TR [ F T R Heqe W Y
T W FE FeH ¢ ]I W IgH I I
A 7 el B2 ¥ I A ® A IW =L H
e W A7 W W@ W 9 a9 et
A 3| W g B @ TN Y W A
T W AT T W L L (TEEE)..

Please listen to me.

R FAU AH, IR T W R 3 AL
Wwem S TR e R g
iR o it ama &1 ond FEW S I W T
e fFan L (smaee)...

It is not illegal? Is it not against the
law? If it is against the law, why didn't
the Government take action? And will
you agree to it?

w W ffe wew R @ IR =
e o 3K T N W W W A B e
] T oo A ¥ A S A @R
a2 R wre A w2 6 mlee
T & W 32 .. (=Eud)...

st S Tw: 9 UEERE @ W R
... (Zaam)...

SHRI JANARDHANA POOJARY:
He can advise them. The Cemral_
Government can advised them. He can
advised them. He is looking after law and
order of the entire nation.
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shofamwu@m: Yes, T am
coming to that. 3R 7€ = fFh R k...
(STEaR) .. Y WA W W Ry fe
N fFe TR W Wa R ) W waow T8
am & dm i W Wt REm & AW
IR A @ HE W W) ww W TR A
R (amEam)...

SHRI JIBON ROY: The State

Government should be advised to arrest
them...(Interruptions)...

SHRI JANARDHANA POOJARY:
He can advise them.

PROF. VIJAY KUMAR
MALHOTRA: Yes, I am coming to that.
Please try to understand. I am coming to
that.

TH TaeE I g R R I | W
s /oA wm T8 3 & e 9@ W il
@ W & | 9 FEw Woee U8 a o
W T A FER 98 W whgerd qeiRl
1A 1 W uEd? SR 9 WeheA B, JR
w A B¢ R dm R, R ¥ W B A
w=a 2. (sgagr)...

s lE T A N A A AR
T2 ... (smamA)

MR. CHAIRMAN: Let him speak.
Plase let him speak...(Interruptions)...

!

e foram PR TR G AW Faw W
1 B (EER)...
. MR. CHAIRMAN: Let him speak. Let
him speak... (Interruptions)...

SHRI JIBON ROY: He is simply
doing politics....(Interruptions)...

MR. CHAIRMAN: Let him speak.
Please let him speak. (Interruptions)

SHRI RAJUBHAI A. PARMAR: Is
he answering the questions or is he
seeking clarifications?

R fo FAR TR T W TG A A
A R AW Iow o€ T ¢ am @
-3 W W §) AR D R G ww
M Rmh R oA w ot
(F@aA)..
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SHRI KHAN GHUFRAN ZAHIDI:
But very provocative.

M faTa FuR qedw: & @ 3 gg @
0 aET o FF 9@ A @ N R R
T W o0 T W Fred g 3 W s w
... () ..

SHRI JIBON ROY: They require
your support. They require your political
support. They expect of you to be
explicitly clear. You ask them to arrest
the persons.

T fawm FUR RS S oD 2w A
TR OAE W R @ W e R
w(EEEA).. ¥ W wem R
... (FIEgH) ..

SHRI S.R. BOMMAL: Sir, I am on a
point of order. I have clearly mentioned
in my statement that the Minister went
there, had a meeting, and I have also
said that the police force has been
deployed and the barricade has been
built. The State Government has made
every arrangement....(Inaterruptions)...

sft e foy woEe: = @ W =
g .. (=Eam)..

SHRI NARENDRA MOHAN: That is
what we say. There is law and order,
there is peace, there is no law and order
problem.

SHRI S.R. BOMMAI: You please
hear me. (Interruptions)... You please
hear me. (Interruptions).... The rath
yatra has been started for the first time.
(Interruptions)....

PROF. VIJAY KUMAR

MALHOTRA: What is your point of
order? (Interruptions)...

SHRI S.R. BOMMALI: 1t was not there
earlier. (Interruptions)... There was no
rath yatra earlier. (Interruptions)... Who
is doing the rath yatra? (Interruptions)...

PROF. VUJAY KUMAR
MALHOTRA: what is your point of
order? (Interruptions)...



347  Statement

SHKI S.R. BOMMAI: I made an
appeal. The State Government has done
its duty. (Interruptions)... You can advise

the Bajrang Dal and the VHP.
(Interruptions)...

PROF. VIJAY KUMAR
MALHOTRA: You take action.
(Interruptions)...

e WE W w7 f wel wekg,
HW 9€ B @ 9.

st awafa: g5 W g

N fowa Fun wegmn: d o wEEE A
3T I8 WA g o1 7R R woles e
) w oy WA RN AW N e em
fifieet wmee A Iw? @ e e Y fed
99 9 3T WM A A IV T wWE B} A
&? €m fafme 9 wod b ¥ Folew Rk
IR o & A AR TR TR R
e @ 320 w@ R 3 WA &% Wity iR
TR T o W weE A ww R
A vifs §, A A e W w R L
am w4 vifa A R A9 @ §) R ik A
Madd @, @A @R Y, D
F ¥ 9 W R T W gfea w0 fmm W
@ & o i wwe A W Fa B %A 9w
yifs @ SR o o @ wifa 31 o A R
) Frow @ @ R fr =8 woul = A =
7 a5 W ® WP @ 9w W R
m@?... (FEIUR)...

it Fo WA WA 6 RERK, 1992 W
s 8 @ Wit R (=EaE)..

SHRI JANARADHANA POOJARY:
Your people are creating the problem.
(Interruptions)...

R fawm FAT Qe A T W W
F wdou § Fr o€ 78 W 3w wH I R
G EECER R R s T R
¥ ag fmm t <Al precautionary
measures including deployment of State
Reserve Platoons and also the Central
Police Force have been taken.”

R Fen fm M ) o waE s @k R
T WA A AR, IR O &R
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o W FEA Y TG TF 6 wH-gR
R W I w6 Reer #F w1 W
aR-an Rk HE 30 F TAE W A ™
Fy ok I % woefe ded @ wa
femfgu ... (=aem)....

oft T TR Wi A FE R P
... (THEgH) ...

ol Qe TR (IR WRW): AR,
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t) .. (cmEEe)..

oft Jffen fir woeEa: s ewifs o
agd ¥ 1..(TEEe..

off T dwh (99 ww): AN gal
R FAE WM, A @Y. (IR ..

SHRI H.K. JAVARE GOWDA
(Karnataka): Respected Chairman, it is
in my neighbouring district. It is a place
to be seen by one and all in India. When
I was a student, schoolboys and college
students used to visit this particular place.
Even today this place is as it was earlier.
The most important thing is its natural
and scicnce beauty. Another important
and natural thing is that there is no caste
or religion. A Hindu or a Muslim or a
Christian * or anyone can visit this
particular place. A Hindu can offer his
pooja or a Muslim can offer his prayer or
anybody can pray there is a peaceful
atmosphere. That is what is wxisting
there. T am not going to repeat things
again because many senior learned
Members have talked about the
problems, the circumstances and other
facts. In the meantime, I am not satisfied
with the statement made by the hon.
Home Minister. In para 3 he says, “The
Hindu have been granted rights by the
Karnataka High Court to perform Puja”.
What 1 am submitting before this august
House is that is doesn’t mean that until
the Karnataka High Court intervened,
the Hindus didn’t have any right to
perform pooja. The Hindus and the
Muslims have been doing pooja from
time immemorial. But, unfortunately, the
matter went to the court and the matter
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was settled, and now there is no dispute
at all. Neither the Hindus nor  the
Muslims have any case before any court
now.

Now a point has been raised by Mr.
Malhotra regarding the Janata Dal
Government. It is not a question of
Government. It is a question of
conscientiousness that is playing in this
country, 1 would like to make a sincere
appeal to the House. Rath Yatras have
been conducted many times by all the
political parties for political propaganda.
Had a learned Member of Parliament not
made this statcment in Karnataka that he
was going to liberate Dattatreya Peetha,
this issue would not have arisen and this
issue would not have attracted the
attention of the whole nation. I make a
request to all the Members with folded
hands. 1 am not going to attribute any
motive. It is true that once upon a time it
was a Hindu country. Now we all are
sitting here. There are Muslim Members.
There are Christian Members. There are
minority Hindus. Tomorrow, the Hindus
cannot say in this House, “You arc a
Muslim. You get out of this House. You
are a Christian. You get out of this
House. You are a Scheduled Caste or a
Shudra. You get out of this House.” If

the Home Minister tells a particular

Member of Parliament that it will not be
in the best interest of the nation to
liberate a shrine, the entire thing will
cool down. They may say, “It is a Central
Government”, He may say, “It is a State
Government”. Neither is it the State
Government nor is it the Central
Government. It is the conscience of the
Indian people that has to play. 1 know
that particular areca. Why am I saying so?
If they see any Hindu face, they won't
play casteism. If they see any Muslim
face, they won’t play casteism. This is the
only thing. If Shri Ananth Kumar Hegde
had not stated so, whether it s
intentional or unintentional—] am not
going into the merits of the case—this
situation would not have arisen. This is a
created one for obvious reasons or not

for so obvious reasons. 1 sincerely, -
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request the Home Minister and a
particular party to advise their cadre not
to make such statements and allow the
country to remain peaceful.

sft v Waw (S W) Wl TR,
T3 e ¢ 6 7% a8 uRm wE € R feg
sk gaemH], T 7w 32 g T A
R Fy F gl & o w99 € ¥
i Hind &Ry MR fepieg ¥ g <A
) zef ¥ W @ ) &

st gwmf g gl W @ F

st @o f tm: W, 2 6 R
WRFWEA N AR AT G
TR W, P @ TAF@e
A& 99 EEA wred IR A T A WA Ry
y o WA B N O TR FA WA
77 7 WA A & "W AEen T8 2w
g9 € w9 de =Ry A w5 o sl W
¥ A T a6l S g D wHa o
S o i S o W wpag wew 3R
7 5 9 & qracet, o ¢ o @ AfeA
foredl ¥ w2 feg e A W e 1 g .
¥ R ™H W@® —Both have got
ownership and proprictary rights.

¥ ad Q) wde T § ok @ i
FTN e €| weits o W A F amuad
T § e & wg ke W
e G 1 Y 39 I W T # SR 3uH
e fig qEaMM S ¥ aUR B @ W W
TR I AR W HE T w
Wem AR R B W R
.. (TEY)....

e Jldgren @R e Rie fig
ot 98 g @ Ya we@ W, W @@ an
Q@ ¥ M . (oFaHm). R w0s T
o or el wfer Az, (=EUM)...

23, A0S Ut
e

[ ]Transilteration in Arabic Script
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AHIIHIT o EilB) A e 2o
I s :,'?/fév’:f"cﬂ.’ L 2w

st T e iEd: 3 @ = owEa
t.(EEm). ® ¥ WE W R ¥
(=FFaR) W AR w A R W
I H A ¢, A A W oW g
M TR T I QR T (SRER)

sht wa B vem: ¥ i § T o 9
A e A ged W A T I W F
3 FHle® T ¥ @ o 5 SR o
w0 § sk @ el e uee A owew ¥
3k 7% @R Teg W @ AW meg IR X A
T 4 o e 1 @A My el M R
& f B @ 2, o & 3 dar 21 AW
Y R, @ e WA e
of A wit | AW w

st TR UEw: W A o d §
ot v g wim: w63 & B qud T ¥

SHRI V.P. DURAISAMY (Tamil
Nadu): Sir, after hearing the opinion of
all the party leaders, I find that there is
ne dispute between Hindu devotees and
Muslim devotees in performing Pujas
there. 1 learn from my friends that there
are some politicians, some persons, want
only creating some. problems and they are
splitting the community. Otherwise, this
is the rarest of the rare places to see
Hindus and Muslims worshipping at the
same site and conducting Pujas,

(

ft Wt FO amgaeh: Tl R, o
oy F 73w ge frch B 98 W R
FUE® D WR W W WA @
I e R fe aga @l @ W W g of
qHEEH R A W F A A g, e
w1 ¥ ol ou% fawm f we wE W o g
Rt & o6 ot o wf S 9N A e R
a R e Wl 3, S A g e @
A &, R TR T o W ¥ W W

[RAIYA SABHA]
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T e e Y L L ]

T ofe A o W R R F ed
RU YER A TE W T, T FU) 37 36
o § o T g A oW @ & W
F T Y w qae FEaR ¥ @, R e
and o s e A Y e A 9 9 g
sva o el T g wed Rew Tl
T foar @ A W e W, gt
i 7 A A 9 A FTH N a9 9 I
AR W A SGde w2 B i =
fr 7e @ v @, 98 0 AW ¥R
R N w6 N AW A ww d, B ww
drs-ms ot v & | M wperh # w4,
¥ 9 aE W AN, 3§ IEE TR @A
o A g A Tl S foe yo @ aw
w6 arEar & S aed 9% W | oW

§ N et WA W ow fR W SRR

g @ #9 ¢ @ Tem ¥ AR AW
sfi-andl 3w fer e, woft @ @ fe
T WA & Fedl 9ew W IR W
& frn @ R 9w W@ W= @ R
T FH F=El da @, e g3 o
% W ot =rd m am ¥ a% { s I ®
U TN daA, T A 81 A I7 0 whEw
Fom fF oM TR W AW A =m
R ot wifa aFe T F S weRafe el
7@ ¥ 39 W Wel W 9% T 81 sel
femt o ER @ e A A TR
o | 3% W O A ¥ §, R R o Aen
A Ymww g, o B I T , Piw
) T o B, 39 W W oW , IEH
F MRzl TEE W w0 Afier o j 1 o
A 9 v B R P, WE oan d N oapd
sl T # R wwa § e @ e
f weagl 9@ @8 ¥ W Wy P R oA
R o R ww o o an ¥ fofa ¥ 16
folt f s W 99 WM wEF W S A
waen & o R A ol Ao sged A
s frch g€ & 90 @ o ofadw 3 R w5,
W Wy o wky sh ® wuor W

T SR W e § A N TR wE

NTwFA R F w0 T YA A
A @ wedm Fan owem |y @ 5, B
0 B O T WER A AR

L.
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RN A R |

%3 % B wg@ sfyEl—ad W w8 & e
Y WS WG, W FEH T GER N T
WE A of IR wedm T, dfm—a @
W W W IE WHA A TN R T F
A yg@ s, Qaer B olt wm andsae,
HeatRohe, ¥ A 7 WM, 98 T@ & faw
fr a% W W 9W T vifoEs @ ok fEd
R, fed i e ¥ 9w W =S
TEA AT R AR

L e R g R eeh oI o
Ao A @I R
G Wl o & A MR AT R TSR A
gwmaRDdeioidddAIp @
o FilE amd W Y R faer A el Ol
Tl S wg S w5 2 ok Wi g
Ff 7% 1 =@ wog ¥ ¥ sk @@ w AN
el % A g ol gEed w@ € ofe
g i m ey WA S mMAT G
A o g T R A ae @ e
o umen ¢ I9q W Wy T ) afe o
T wgh St ol g de A & AW Q@
R AW E A T IR Y A 7D TR
3, sl semw ¢ ok W TR W IR
a1 R o oo N A Radr A A A
RN T F@ §) N 3@ W Ao ¥ 7w
sia wm fr W F o W A R
i 7 Jom: 20 A Gl § { In @ @,
stk frlt 2 & wee W @ W 2, ok felt
¥ ) o T v A fafy 9@ Rt
5@ fret } 3k 3w W W uf,
W W e e A Ay sk s Y
@ ¥ f @ W TWH ] A @
afe | ¥ s § 5 W@ 0w e A wd
™ 2, 73 39 ol T N wew W 4w
o R w2 0 R R W @ I S
TR GO I R W@ s frd
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© EEAd U Wk H W T % Ak’ o

B @ ok W emEard W awWi
g M %@ fF—We arc constantly in
touch with the State Government and we
would like to see to it that this particular
example of communal harmony remains
intact and no one is able to change it by
force.

@t A e ¥ B R w1 am
5 forn | & W 91 3@ wEE W oW @
A W, 37 gEel & f @ g @ el
fr %o awes fn 81 fF Hu S5t gl
W ¥ 30, Bt 9% & g § A @ T
§ WG S N TR R, @ R T W
R T AR LA G D, T & AW IR
frd 9 9w T D @A Fw P g
woog A frm) 9§ R R T R
e w1 == R @ W

SHRI JIBON ROY: Ministerji, why
don’t you take care of this Bill?
(Interruptions)

MR. CHAIRMAN: Please,
please...The tone has been set by Shri
Javare Gowda. I would to end with two
couplets. One is Igbal’s couplet..

‘i, o ol v o, vifa o o & i
g2

o % afgd # g oifs 3 3

I geu S Al S A} wedw ¥ @ fe—
‘YW wEEn W AW, wER el ¥ e
A §EE 1.00 a3 w— [ adjourn the
House till 11.00 a.m. tomorrow.

The House then adjourned
at fifty minutes past six of the
clock till eleven of the clock
on  Thursday, the 3rd
December, 1998.

————



